
FORM A
Punuc AxNouNcnMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corpora e Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAUKTIKA ENERGY PRIVATE LIMI'T'EI)

insolvency resolution process of the 
ement of a corporate

The creditors of Iws. Mauktika Energy private Limited are hereby called upon to submit their claims with proof

on or before 29 .02.2021 ;;the interiri-rerofrrtion"ftof.tsi'onal at the address mentioned against entry No' 10'

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

*U*it the claims with proof in person, by post or by electronic means'

Submission of false or misleading'proofs of claim shall attract penalties'

Name aqd Signature of Interim Resolution Professional: 
IBBI/I'A-''3 / Ip-N000100/2017-18/f 1009

Datei 15.02.2021
Place: HYderabad

Relevant Partrculars
ilururneNancvpruvnreLIMITED

Dat6f ir"dp"rat.n o1qrglPgratg deqgl
ROC-Hyderabadilomority ,nroer wnicn corporate debtor is

ted / registered
us3ooorc t q94PTC0 1 780 I

ilddres, of tne t"gitteted office and

incioal office (if anv) of cqpglglg de9!9l
Corporate InsolvencY Resolution

te at website on 15.02.2021i-nrotnen"y conmencement date in respect

ofcorporate debtor

Estrdted dat..f closure of insolvency

ffi1oo/2017-18/1loo9ffinumber of the

insolvency professional acting as interim

resolution Professional hiP, Venture-2,
ring College,

K.Singarm, Ghatkesar Mandal, Rangareddy District'
Addtest andffiaiGithe interim resolution

professional, as registered with the Board

hiP, Venture-2,
ring College'

K.Singarm, Ghatkesar Mandal, Rangareddy District'

Hyderabad-500088
Email: l2283kumar@icmaim' in

ffiue used for

correspondence with the interim resolution

professional

L"st d"t" f"*Gmission oIclaims

Cl"G;fGdtt"tt, if any, under clause (b)

of sub-section (6A) of section 2l 
'

ascertained by the interim resolution

Not applicableiffi Professionals

identified to act as Authorised

Representative of creditors in a class (Three

names for each class
Web Link:

netev'ant Forms and

Details of authorized representatives are


